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(c) the reason. for the said strikes IIIId 
the IOtalloss suffered by the Railways; 

(d) whether the strikes were due 10· 
harassment of the employees by the olli-
cera and also due to refusal by officers to 
have neaotiations with their Aaiociations; 
and . 

<e) the steps taken by Government to 
avert any such strikes in future? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): <a) to (d). Informa-
tion is being ~  and will be laid on 
the Table of the Sabha. 

(e) Any steps taken by GoVOl"lllllellt 
aI one would not prevent recurrence of 
such i ncidenta. Employees should have 
recourse only to establi shed channel s for 
redressal of their grievances and not resort 
to sporadic action. 

I_e of Li_ far M_f"aetue or 
Steel BlIJetII 

4919. SHRI P. C. ADICHAN: Will 
the Minister of STEEL AND HEAVY 
I;NGINEERING be pleased to state: 

<a) whether Government have granted a 
licence for the manufacture of steel billets 
in Kerala; and 

(b) if so, whether Government propose 
to issue such licences to industrial develop-
ment corporations in the other States also? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI ~  SHAFI 
QURESHI) : (a) A letter of intent was 
issued by the Ministry of Industrial Deve-
lopment on the 24th Iuly, 1970 in favour 
Qf MIs. Steel Complex Ltd., Feroke, 
Kerala for the· establishment of a new 
industrial undertaking at Calicut in Keral. 
State for the manufacture of SO,OOO 
tODDes of mild, medium carbon and sprin. 
steel billets per annum based on the 
Electric Arc Furnace-Continuous castiq 
process. The l.etter of Intent will be con-
verted into an Industrial licence, if the 
firms satisfies all the conditions laid down 
in the Letter of Intent •.. 
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(b) Ilia for the State Industrial. Deve-
lopment Corporations Or other parties to 
apply for industrial Iicencea. Decisions 
will be taken on all such applications 
according 10 the prescri bed procedures.· 

Saney for Railway Lines from Trl_ 
dram to TIl'IIDelveU Via NagereoiI 

... rtc. N .... 1lOI1 to Kaap-
k-m 

4920. SHRI P. C. ADICHAN: Will 
the Minister of RAILWAYS be pleased to 
stale: 

<a> whether Government have under-
taken any survey for the laying of Railway 
lilIeS from Trivandrum to Tirunelveli PIa 
Naaercoil and from Naaercoil to Kanya-
k'Jmari; 

(b) if 10, what are the results thereof; 
and 

(C) the decision taken thereon? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) to (cl. Reports of 
updatin. of the earlier Bngi neering and 
Traffic Survey Reports for Tirune]veli-Cape-
Comor in-Trivandrum via Nagcrcoil, Metre 
Gauge rail link and fresh survey for 
alternati ve Broad Gauge alignment have 
just been submitted by the Southern Rail-
WB). This line woulo be about 164.02 
Kma. for Broad Gauge and 167.10 Kma. 
for Metre Gauge, in length and has been 
estimated to cost about Rs. 14.53 cronia 
(gross) for Broad Gauge line and about 
Rs. 12.99 Crores (gross) for Metre Gauge 
alignment. The reports are, at present, 
under the examination of the Railway 
Board. A decision ·reaarding the constru· 
=tion of this project will be taken after the 
elllUllinati on of the reports is completed. 
The actual constructi on of this project is, 
however, dependent upon the availability 
of funda and the priority this work will 
merit vis-a-vis other similar proposals. 

Correedua of ADswer to UDStaaed QaeatI_ 
No. 1510 dated 5+ 1!170 re: DiltmctI_ 
-.- PenoMel or Railway 
ProteetIOII Forte aDd Speclal Fora 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): 2 (i)-Railway-wiaeo 
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Battalion-wise numerical distribution of 
the Railway Protection ForcelRailWlQ' 
Protection Special Force persoDDIII ia 
siven below:-

Roilwoy Protection Force 

Railway No. of Personnel 
SOUTH-CENTRAL 3,179 

GRAND TOTAL 57,658 

1Z btl. 

RE. POINT OF ORDER 

SHRI RAJASEKHARAN (Kanalcapura): 
On a point of order. Last time when 
you admitted the calling attention on the 
drousht situation, we pleaded with you that 
a fuU discussion should be held. You 
directed that we should write to you, and 
we wrote to you, but up till now we have 
not heard anything from you. Today 
there is a calliog attention on the same 
subject again. I would like to submit 
that there sbould have been a full discussioD 
on the lioor of the House. There is· a 
serious situation in some of the States, 
particularly Mysore, Bihar, Rajasthan and 
U. P. So, I request that you should allow 
a full discussion. . 

SHRI K. LAKKAPPA (Tumkur): I 
would like to support the point of order 
raised by my han. friend regarding the 
procedure followed about the admission of 
calling attention motions. J am not 
opposing the discussion on the drousht 
situation. she is entitled to raise it, but r 
am on the procedure adopted. In the pre-
viou. calli"" attention I raised the same 
aubject, and again it forms the subject of 
this calling attention. I would like to 
know whether it is according to the rules 
of procedure. i.e. Why we demand a full 
Discussion. I would request that the hon. 
Speaker may kindly aUot some tinie for a 
fuU discussion of the drousht situation in 
the country. 

SHRI RAJASEKHAItAN: r would like 
thave your ruling on this matter. 

MR. SPEAKER: You get up 011 a 
point of order and make a submiasiOll. 
What ruling should I sive? It is not a poiDt 
of order, it is a submission. 

SHRI RAJASEKHARAN: You direct-
ed ualast time that we should submit a 
motiOn. We have done so. 

MR. SPEAKER: I am really very sorry. 
All of you, the people who are youngsters,. 
must koow what is the difference between 
a point of order and a submission. 

SHRI SHRI CHAND GOYAL (Chaodi-
garh): On a point of order. I am not 
against Shrimati Tarkeshwari Sinha bringinl 
an important motion before the House, ahe 
should be pormitled, but she shnuld be 
permitted in another fonn. (1Ilte"uptlolU) 
This is the tradition and this is the rule 
that one subject is allowed to be raised 
throush a calling attention motion in a 
session only once. It cannot be repeated 
over and O.er again. My submission is that 
a discussion should be allowed either under 
rule 193 or under rule 184. 

SHRI K. LAKKAPPA: It is the same 
subject. I had mentionsd U P. and Bihar. 
The plocecdings are here. 

MR.. SPEAKER: I will look into it, 
whether it is our mistake, and I will explain 
if to the House. But why are you so angry 
at Tarkeshwariji. 

SHRIMATI TARKESHWARI SINHA 
(Barb): Before I call the attention of the 
Minister, may I submitt for the informa-
tioil of the hon. MemberB that last time on 
the callins attcolion motion the boo. 
Minister deliberately left out Bihar and 
U.P. Hence this second calling attention. 
\lIIterruptiolU) . 

12.05 lin. 

CALLING ATTENTION TO 
MATI'ER OF URGENT PUBLIC 

IMPORTANCE 

RaPo&TED DROUGHT CONDITIONS IN BIHAR 
AND 0I1IB11. PA&TS OP THE CoUNTltY . 

SHRIMATI TARKESHWARI SINHA 
(Brab): r call the attention of the· hon. 


